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~ ACT No, XXXVII or 1940

[Passep By THE. INDIAN LEGISLATURE.]

7 (Received the assent of the Governor General on
' the 27th November, 1940.) -

An Act to enable companies in British India to
make donations to public funds iormed, and
to make investments in Government loans
floated, for the purpose . of - asgisting the
prosecution of the present war.

WHEREAS 1t is expedient to enable companies in
British India to make donations to public funds
formed, and to make investments in Government loans
floated, for the purpose of assisting the prosecutmn
of the present war.;

AND WHEREAS it is also expedient o remove

- doubts as to the legality of such donations and invest-

ments where already made ;
It is hereby enacted as follows :i—

1. This Act may be called the War Donations and snor tite,
Investments (Companies) ‘Act, 1940.

2. In this Act * Government loan’ includes & tnperpretation,
loan floated by the Government of the United King-
dom.,

3. Any company formed and registered under the Powerof com-
Indian Companies Act, 1913, or under the Indian J3ai4to make

Companies Act, 1882, or under the Indian Companies nvestments.

‘Act, 1866, or under any Act or Acts repealed thereby

may, notwithstanding anything contained in the Indian
Companies Act, 1913, and notwithstanding that the
memorandum of assoclatlon or the articles of association
of the company do not enable it so to de, by special
resolution . authorise the making of a donation from the

" company’s assets to a public fund formed, or the making

of an investment of the conipany’s assets in a
Government loan floated, for the purpose of assisting
the prosecution of the present war. '

4. Any donation to a public fund formed, and any ¥#lidation

investment in a Government loan floated, for the pur- and Invest-

pose of assisting the prosccution of the  present war mage — o

Price anna 1 or 1id.




Decision of
doubts,

2

made by any company to which this Act applies between
the 3rd day of September, 1939, and the commence-

..ment of this Act shall be, as valid in all respects as if

it had beon maidé in ‘accordance-with the provisions of
section 3, and after the commencement of this Aot

b. If any questlon arises whether for the purposes
of this Act a loan is a Government loan floated for the
purpose of assisting the prosecution of the present war
or whether a fund is a public fund formed for the pur-
pose of assisting the prosccution of the present war,

"the question shall be decided by the Central Govern-

ment whose decision shall be final.
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